CENTHRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH

ORIGINAL APPLICATION ND:347/2020

DATED THE 187H DAY OF S5EPT,.2000.

CORAM:HON BLE SHRI B.N.BAHADUR, MEMBER(A)}
HON'BLE GHRI S.L.JAIN, MEMBER{3)

Dr.iMr=.} Meera ¥ Jdadhaw,
Short-Term Medical Officer,
Ammunition Factory, Mirkee,

Pune—-311 8B3. o x s H
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plicant
By Advocate Shri S5.P.Sadena
4‘)" .", k=T

1. The tnion of India,
Through The Secretary,
Ministry of Defence,
New Delhi-31.

Z. The Chairman,
frdnance Factory Board,
184, S.K.Booe Foad,
Lalcutta-1.

£

. The General Manager,
Ammunition Factory,
Kirkee, Pune-3. '
4, The Secretary,
Union Public Service Commizsion,
New Delhi-1i. . »» Respondents

By Adwvocats Shri R.¥.Shetty

{ORDER)Y {ORAL)

Per Shri B.MN.Bahadur, Memberin)

The Learned Counsels Shri Z.F.Saxena and Shri R.E.Shetty

are present for the Applicant and Eesgmﬂdent5>regpectiwe}y.

—

Z, SZhri S.P.Caxens siates that Spplicant bhasz been appointsd

1

on regular basis by order dated 17/7B/2088. He itherefore =tated

that Applicant wmishes o withdraw the #Application. Howsver,
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2z 8487 /2800
liberty may be provided for any other reliefs sricsing as per  law
ronzequent to her appointment on regular basis.
=, Accordingly, the 08 is allowed to be withdrawn. Liberty

to fpplicant o file fresh 08 = per law in case any grievance

A trfed 94:7k4nﬁthgzuéznnr.
Eubsist%/adﬁc costis.

(5. L. d31INM $EL M. BAHADLUR 9/
MEMBER{J S NEﬁBEﬁaﬁ}’éi/ /
abp.




